
FORMA 
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) 

Regulations, 2016 

FOR THE ATTENTION OF THE CREDITORS OF ORANGE MEDICARE AND RESEARCH CENTRE PRIVATE LIMITED 
RELEVANT PARTICULARS 

1 Name of corporate debtor
2. Date of incorporation of corporate debtor 

ORANGE MEDICARE AND RESEARCH CENTRE PRIVATE LIMITED 
Aprl 29,2009

Authority under which corporate debtor is Incorporated Registrar of Companles Pune, under the Companies Act, 1956 

registered 
Corporate Identlty No./ Limited Liability Identification CIN: Uu85110PN2009PTC133854 

No. of corporate debtor
Address of the reglstered office and principal office (f Regd, office address: Sr. No.117, Infront of R & De Alandi Road, Kalas, 
any) of corporate debtor 

. 

Vishrantwadi, Pune, Maharashtra 411015, IN 

Insolvency commencement date in respect of corporate February 17, 2022, date of Hon'ble NCLTT order
debtor 

6. 
(The said Hon'ble NCLT order was received on March 08, 2022)

Estimated date of closure of insolvency resolution August 15, 2022; being 180th day from Insolvency Commencement Date. 

process
Name and registration number of the insolvency Name: Mr. Udayraj Patwardhan 

professional acting as interim resolution professional 

8. 

Reg. No.: IBBI/IPA-001/1P-P00024/2016-17/10057 

Address and e-mail of the interim resolution Reg. Address: Naman Midtown, B Wing, 1106, 11th Floor, Behind 
professional, as registered with the Board 

9. 

Kamgar Kala Kendra, Senapati Bapat Marg, Elphinstone West, Mumbai

City, Maharashtra, 400013.

Reg. Email Id: ca.udayraj@viajure.in 

Address and e-mail to be used for correspondence with | Physical Address same as in polint no. 9 
the interim resolution professional 

10. 

Process specific email id: cirporange@gmail.com 

11.Last date for submission of claims 
12. 

March 22, 2022; being the 14th day from the date of receipt of Order. 
Classes of creditors, if any, under clause (b) of sub- Not Applicable 
section (6A) of section 21, ascertained by the interim 

resolution professional 
13. Names of Insolvency Professionals identified to act as Not Applicable

Authorized Representative of creditors in a class (Three 
names for each class) 

(a) Relevant Forms and (a) Weblink: http://ibbi.gov.in/downloadform.html 
Physical address same as in point no. 9 

14. 

(b) Details of authorized representatives are available| (b) Not Applicable 

at: 

Notice is hereby given that the National Company Law Tribunal (Mumbai Bench -IV) has ordered the commencement of a corporate
insolvency resolution process of the Orange Medicare And Research Centre Private Limited vide order no. CP (IB)76/MB/C-IV/2021 dated 
February 17, 2022 (Date of receipt of order March 08, 2022) 

The creditors of Orange Medicare And Research Centre Private Limited, are hereby called upon to submit their claims with proof on or 
before March 22, 2022 to the interim resolution professional at the address mentioned against entry No.10. 

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with proof 
in person, by post or by electronic meansS.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate Its choice of authorised representative from among 
the three insolvency professionals listed against entry No.13 to act as authorised representative of the class in Form CA. - Not Applicable 

Submission of false or misleading proofs of claim shall attract penalties. 

Date: March 09, 2022 
Place: Mumbai Paty wa Kayraj 

1BBI/IP-001/ 

UDAYRAJ Digitally signed by 
UDAYRAJ RATNAKAR

PATWARDHAN RATNAKAR
Date: 2022.03.09 15:00:59 

PATWARDHAN 0530 
IP/PO0024/ 

201-i7e10057 

Udayraj Patwardhan
Interim Resolution Professional

BBI/IPA-001/1P-P00024/2016-17/10057 
In the matter of Orange Medicare And Research Centre Private Limited 
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